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Assessee by None (withdrawal application)
Revenue by Shri Prabhat Jha
Date of hearing 22-07-2021
Date of pronouncement 22-07-2021
31e2r / ORDER

These 3 appeals by the assessee arise out of the separate orders
dated 22-02-2018 & 23-02-2018 passed by the CIT(A)-1, Panaji in

relation to the assessment years 2012-13, 2010-11 & 2011-12.

2. Before us, the assessee has filed letters dated
26-04-2021 seeking withdrawal of the appeals. The relevant
contents of such letters which is common to all the appeals (except

appeal particulars) read as under:

“Against the order of Hon.CIT(A), Panaji dated 22.02.2018, your
appellant had filed an appeal before the Hon.ITAT, Panaji Bench,
Panaji on 20.04.2018 and has been allotted appeal Number as ITA
No.163/PAN/2018.



3.

ITA Nos.163 to 165/PAN/2018
M/s. CFL Pharmaceuticals Ltd.

Your appellant is an eligible assessee under Direct Tax Vivad Se
Vishwas Act, 2020 and accordingly declaration under the DTVSV
Scheme, 2020 in Form 1 and Form 2 was filed on 23.02.2021. The
same is accepted by Hon/ Pr. Commissioner of Income Tax, Panaji vide
order in Form 3 bearing Ack N0.342020160160421 dated 16.04.2021
(copy enclosed).

Your appellant therefore requests your Honour to kindly consider this
submission for withdrawal of appeal in view of provisions of DTVSV
Act, 2020.

In view of the above, appeal may kindly be treated as withdrawn.”

The Id. DR did not raise any objection to the withdrawal of the

appeals filed by the assessee. As such, the assessee is permitted to

withdraw the appeals.

4.

In the result, the appeals are dismissed as ‘withdrawn’.

Order pronounced in the Open Court on 22" July, 2021.
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